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A?+IENIbMENT) ACT, 1965 
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THE INDIAN PISHERtES (PONDICHERRY 

AMENDMENT) ACT, 1365. 

(Act No. 18 of 1965) 

5th Novc mber, 19G . 

A N  ACT r 

to mend the ndicn E'fsherics Act, 1827 irz i<s ap:>lic 2tisn to 1: : 

Union ierritory of Pondichcrry. 

1 Preamble 

WiIEREL-3 it is expedient to amend the 1::di;n Fisht2ricI; 
Act, 1€ 37 (Cer_-ral Act IV of 189':) in its ay p1:cation t I the U-zio t 
irAi-ritory of T ~ndicherry ; 

BE it ena, ted by -he Legislstive Assernbly in t k  2 Sixteen1 1 
J.'1.,.i. ri the E public sf India as follows :- 

1. Short t. Ie, extc.nt and colrmencem~nf.-/1$ P . i s  Act mFd. 

iie called the indian Tisheries (Pondicherry Arnenr'ment) Ac . 
ZOf25. 

I (2) It  ex ends to the .v.rhole of the Union trrritory : :̂  
T c J ondicherry. 

(3) It  sl 11 come into force at mce. 

2. Amendient of section 6, Central Act IV <jf 1897.-Li 
, 1 r. 

sdb-&ction (3) of secd.ion 6 of 'the Indian F'isheries Act. 180; 

(Central Act 3 of lC9C) (hereinalter rerCerred to +s the sail  

(i) after the wrlrds "prohitit or ~egulate", (he w3rc; 
"either perzanently or for a time or for speciled season; 

b ~ 

only" shall be inser:ed, and k 



(ii) for clause (c), the follou-ing clauie shall be substl- 
d + I : + .  3 r :  L * $ ~ , I  

tute& namely :-- * . . ..- 2 .*:, 

"(c) the dimension and kind of the contrivar-1.e~ tb'be 
used for t.aking,fish generally or any s~ecified k-i.3 of fish 
and the modes of using such contrivances". 

I 

3. Amendment of section- 6, Central Act IV of 1' 37.-For 
sub-secti3n (4) of section 6 df the said Act, the follo .ng suh- 
section shall be substituted, namely :-- 

"(4) Such rules may also prohibit all i shing in . y speci- 
fied wzter except under a lease or licence granted b:' .Sovern- 
uen t  end in accordance with such con itions as lay be 
speciAed in such lease or licence". 

4. Incertion of new sub-section (7) to section 6 Central 

Act IV of 1897.- After sub-section ( 6 )  of s.ction G c m  :he sair! 

='.ct, the follou~jng sub-seclion shall be insert ?d, namel, .- 

"(7) All rules made under this Act shzll, as socr as may 
be after they are made, be laid beforc the L :islctive 
Assembiy of Pondicherry while it is in :?ssion f -  a tota! 
period 0;" fourteen days, which may be zompriseo in one 
session oi- in two successive sessions, and, ij: before ti1 : expiry 
of the se;sion in which it is so laid or the :.?ssion im-I :diately 
following, the Legislative Assembly makes any modi;i. ation in 

the rule or decides that any such rule skz~uld not be made, 
that rule shall thereafter have effect onl.<- in such . lodified 
form or be of no effect, as the case may bc. so, how<. er, that 
any such modification or annulment sha 1 be wit:,, d t  Srs- 
judice tc: the validity of anythi:lg previo rsiy cio~:~ under 
that rule". 



L 

5. Inserfion of'new section 8 to Central Act IV of 1897. - 
A f t e ~  section 7 of the said Act, the following section shall b? 

inserted, nanlely :- 

"8. Recovery of rents, fees and other moneys payable to 
Governmeat.--All rents, fees and other moneys payable to 
Government on account of Fishery leases and Iicznces granted 

i 

by them n a y  be recovered in like manner as if they were 

arrears of land re;-enue". 

. . 




